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Central Administrative Tribunal
Principal Bench, New Delhi

0.A. No. 2056/2020
ML.A. No. 2644/2020
with
0.A. N0.2057/2020
M.A. N0.2645/2020

Friday, this the 11" day of December, 2020
Through video conferencing

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. A. K. Bishnoi, Member (A)

0.A. N0.2056/2020

' Shri Suraj Prakash
Aged about 52 years
$/o Shri Amar Singh
R/o 11D, CGH Complex
Vasant Vihar, New Delhi
(Working as Assistant in DRT, Group B)

5. Shri Har Singh Mahara
Aged about 51 years )
S/o Shri Gopal Singh Mahara
R /o Flat No.61, Nirupam Vatika
Sector-62, Noida
(Working as Assistant in DRT, Group B) -
2 ‘ .. Applicants
(Through Mr. Surinder Kumar Gupla, Advocate)

Versus
Union of India through

1 Secretary
Department of Financial Services
Jeevan Deep Building
Parliament Street
New Delhi.

N

Debt Recovery Appellate Tribunal
Through its Registrar

3d Floor, Samrat Hotel
Chanakyapuri, New Delhi.
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g, Debt Recovery Tribunal-I11
% Through its Registrar : v
Jeevan Tara Building
Parliament Street
New Delhi.

4. Debt Recovery Tribunal-I
Through its Registrar
Jeevan Tara Building
Parliament Street
New Delhi.
.. Respondents

(Through Mr. R K Sharma, Advocate)

0.A. No. 2057/2020

i Shri Suraj Prakash
Aged about 52 years
S/o Shri Amar Singh
R/o 11D, CGH Complex
Vasant Vihar, New Delhi
(Working as Assistant in DRT, Group B)

2. Shri Har Singh Mahara

Aged about 51 years

S/o Shri Gopal Singh Mahara

R/o Flat No.61, Nirupam Vatika

Sector-62, Noida

(Working as Assistant in DRT, Group B)

.. Applicants

(Through Mr. Surinder Kumar Gupta, Advocate)

Versus
Union of India through

i Secretary
Department of Financial Services
Jeevan Deep Building
Parliament Street
New Delhi.

> Debt Recovery Appellate Tribunal
Through its Registrar
3'd Floor, Samrat Hotel
Chanakyapuri, New Delhi.
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3 Debt Recovery Tribunal-I1I
Through its Registrar
Jeevan Tara Building
Parliament Street
New Delhi.

4. Debt Recovery Tribunal-1
Through its Registrar
Jeevan Tara Building

Parliament Street, New Delhi.
.. Respondents

(Through Mr. R K Sharma, Advocate)

ORDER (ORAL)

Mr. Justice .. Narasimha Reddy:

M.A. Nos.2644 & 2645 of 2020

M.As. seeking joining together filed in both the O.As. are

allowed.

0.A. Nos.2056 & 2057 of 2020

2. Both these 0.As. are filed by the same applicants. The
relief claimed therein inn inter connected. Hence they are

disposed of by this common order.

9. The applicants are working as Assistants, in the
establishment of Debt Recovery Tribunal (DRT). The cadre
controlling authority is the Debt Recovery Appellate Tribunal.
The next promotion is to the post of Section Officer. The
applicants contend that though the draft seniority list for the
post of Assistant was published on 29.11.2019 and the

objections were invited, the final seniority list has not been

g et
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published by the respondents as yet, and on account of that, the
promotions are getting delayed. In this background, they filed
"0.A. No.2057/2020 with a prayer to direct the respondents to
publish the seniority list for the post of Assistgnt. O.A.
No.2056/2020 is filed with a prayer to direct the respondents to
convene the Departmental Promotion Committee (DPC) for the

purposes of promotion to the post of Section Officer.

4. We heard Mr. S K Gupta, learned counsel for applicants
and Mr. R K Sharma, learned counsel for respondents, at the

stage of admission, through video conferencing.

5.  The main issue is about publication of final seniority list.
The effort of the applicants is only to get the publication of final
seniority and thereafter, convening the DPC for promotion to
the post of Section Officer. The draft seniority list was published
in the year 2019. Naturally, the administration needs time to
consider the various objections in relation to the draft seniority
list, and to issue final seniority list. It cannot be said that there
was undue delay on the part of the respondents in this behalf.
At the same time, an carly action would avoid the stagnation
among the concerned employees. The convening of DPC for
promotion to the post of Section Officer would depend upon the

publication of final scniority list, for the feeder post.




6. In the circumstances, the O.As. are disposed of by

directing that:

(a) The cadre controlling authority shall endeavor to publish

the final seniority list for the post of Assistant within a
period of three months from the date of receipt of a copy

of this order; and that,

(b) The steps for convening DPC for promotion to the post of
Section Officer shall be taken within two months from the

date of publication of the final seniority list.

There shall be no order as to costs.

( A.“K.’ﬁs,hnoi ) ( Justice L. Narasimha Reddy ) -
Member (A) Chairman

December 11, 2020
/sunil/jyoti/sd




